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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI 

01q i•tb • 11-4 g 

> 

In the matter of: - 

UDAY BHAN 

VERSUS 

STATE OF UP & OTHERS 

APPLICANT 

RESPONDENTS 

KNOW ALL to whom these presents shall come that Dr. Satya Narayan Dasa @ Satya 
Narayan Singh, Respondent No. 7 & Vishnu Das,Respondent No 8 in this above-titled OA do 
hereby appoint 

Dr. Shiva Sharma and Shri Yatharth Sharma, Advocates 
(HIM-46/1976) (D-3879/2021) 

sevm. .7yk SPuth-pwci 
Z5-.11811911] 

(Here-in-after called the Advocates to be my Advocates in the above noted case and 
authorize them :-

To act, appear and plead in the above-noted case in this court in any other court in which the 
same may be tried or heard and also in the appellant courts. 

To sign, file and present pleadings, appeals, cross-objection or petitions or executions, 
review, revision, restoration, Withdrawal, compromises or other petitions replies, objections or 
affidavits or other documents as may be deemed necessary or proper for the position of the 
said case in and all its stages.

To file and take back documents, to withdraw, or compromise the said case, or submit to 
arbitration any differences or disputes that may arise touching or in any manner relating to the 
said case. 

To take out execution proceedings, to deposit, withdraw and receive money and grant 
receipts therefore, and to do all other acts and things which may be necessary to be done for 
the progress and in the course of the prosecution of the said case. 

To appoint and instruct other Legal Practitioners authorizing them to exercise the power and 
authorities hereby conferred upon the advocates whenever they may think fit to do so. 

AND we the undersigned do hereby agree to ratify and confirm all acts, done by the 
advocates or his substitute in the matter as my own acts, as if done by me/us for all intents 
and purposes. We, the undersigned do hereby agree that in the event of the above case 
being taken up on tour, we shall pay extra fees. 

And we, the undersigned, do hereby agree not to hold the advocates or his substitute 
responsible for the result of the said case in consequence of their absence from the courts 
when the said is called up for the hearing or for any negligence of the said advocates or his 
substitute. 

AND we, the undersigned do hereby agree that in the event of the whole or any part of the fee 
agreed by me to be paid to the advocate remaining unpaid, he shall be entitled to withdraw 
from the prosecution of the slid case until the same is paid up. If any costs are allowed or an 
adjournment, the advocates would be entitled to the same. 

IN WITNESS WHEREOF we do hereunto set my/out hand to these presents the contents 
which have been understood by me this the day of 202 

j ii,orfo 

sp,50.571 Accepted 

l ',544)1A1APD 

Client 

AThr_t_ 
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Sandeep Singh Rawat <sandeeprwt.uk@gmail.com>

Advance Service in OA 1246 of 2024 titled as "Uday Bhan versus State of UP &
Others."
2 messages

Sandeep Singh Rawat <sandeeprwt.uk@gmail.com> Fri, Feb 7, 2025 at 10:10 AM
To: "legalpathlaw@gmail.com" <legalpathlaw@gmail.com>, cmup@nic.in, dmmat@nic.in, "vcmvda2014@gmail.com"
<vcmvda2014@gmail.com>, pccf-up@nic.in, dfo.mathura@upforests.gov.in, "sspmta-up@nic.in" <sspmta-up@nic.in>,
"ceo.upbtvp@gmail.com" <ceo.upbtvp@gmail.com>
Cc: "Dr. Shiva Sharma" <drshiva30sharma@gmail.com>

Dear Sir,

Please find attached copy of counter affidavit filed on behalf of the respondent no.7 & 8 in the captioned subject matter.

Kindly acknowledge the receipt of this email.

Thanks and Best Regards

Sandeep Singh Rawat
For - Dr. Shiva Sharma, Counsel for Respondent No.7 & 8
______________________________ ___________________________
5, Siri Fort Road, Lower Ground Floor, New Delhi - 110049   I   Mobile : + 91 9971630855 

OA 1246 of 2024 Counter Affidavit R-7 & R-8.pdf
3565K

Chief Minister Office Uttar Pradesh <cmup@nic.in> Fri, Feb 7, 2025 at 10:11 AM
To: sandeeprwt.uk@gmail.com

प्रिय महोदय,
        आपका ईमेल मुख्यमंत्री कार्यालय के  आधिकारिक ईमेल पर प्राप्त हुआ है.  यदि ईमेल जनशिकायत श्रेणी का है तो मुख्यमंत्री कार्यालय,
उ०प्र० द्वारा जनता की शिकायतों को दर्ज किए जाने हेतु विकसित आधिकारिक ऑनलाइन पोर्टल 'जनसुनवाई-समाधान' पर आप द्वारा शिकायत
दर्ज करायी जा सकती है, जिसका वेब एड्रे स निम्नवत् है -
https://jansunwai.up.nic.in
2- मुख्यमंत्री कार्यालय, लोक शिकायत अनुभाग-5 के  कार्यालय-ज्ञाप में ई-मेल के  माध्यम से प्रेषित आवेदकों  की शिकायतों का संज्ञान न लिये
जाने का प्रावधान है। अत: आपसे निवेदन है कि अपनी शिकायतों के  त्‍वरित निस्‍तारण हेतु जनसुनवाई पोर्टल का प्रयोग करते हुए अपनी शिकायत
दर्ज कराने का कष्ट करें।
ध‍न्‍यवाद।
मुख्यमंत्री कार्यालय, उ०प्र०
नोट- वेबसाइट या जनसुनवाई के  मोबाइल app के  माध्यम से ऑनलाइन दर्ज की गयी शिकायतों के  निस्तारण की समीक्षा भी मुख्यमंत्री कार्यालय
द्वारा गहनता से की जाती है |
जनसुनवाई मोबाइल app डाउनलोड करने के  लिए नीचे दिए गए लिंक पर क्लिक करें |
https://play.google.com/store/apps/details?id=in.nic.up.jansunwai.upjansunwai
शिकायत के  वेबसाइट पर दर्ज होने के  पश्चात की प्रक्रिया -
आपके  मोबाइल पर sms/ईमेल के  माध्यम से चौदह अंकों की शिकायत/सन्दर्भ पंजीकरण संख्या प्राप्त होगी | इस पंजीकरण संख्या एवं दर्ज

मोबाइल नंबर/ईमेल के  माध्यम से आप किसी भी समय अपनी शिकायत की स्थिति सीधे वेबसाइट या मोबाइल app पर देख सकते हैं एवं निस्तारण
के  पश्चात निस्तारण आख्या भी देख सकते हैं |

2/7/25, 10:14 AM Gmail - Advance Service in OA 1246 of 2024 titled as "Uday Bhan versus State of UP & Others."

https://mail.google.com/mail/u/0/?ik=e48dae5718&view=pt&search=all&permthid=thread-a:r5927365540535132939&simpl=msg-a:r-58036179729612… 1/2
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https://mail.google.com/mail/u/0/?ui=2&ik=e48dae5718&view=att&th=194deb5c1af752e3&attid=0.1&disp=attd&realattid=f_m6ua1zhf0&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=e48dae5718&view=att&th=194deb5c1af752e3&attid=0.1&disp=attd&realattid=f_m6ua1zhf0&safe=1&zw
https://jansunwai.up.nic.in/
https://play.google.com/store/apps/details?id=in.nic.up.jansunwai.upjansunwai
https://play.google.com/store/apps/details?id=in.nic.up.jansunwai.upjansunwai
https://play.google.com/store/apps/details?id=in.nic.up.jansunwai.upjansunwai


 इसके  अतिरिक्त किसी भी स्तर पर शिकायत के  अधिक समय तक लंबित रहने पर आप अपनी शिकायत का रिमाइंडर भी भेज सकते हैं तथा
निस्तारण आख्या से असंतुष्टि की दशा में अपना फीडबैक भी पोर्टल पर दर्ज कर सकते हैं| आपके  फीडबैक का मूल्यांकन निस्तारणकर्ता अधिकारी
से एक स्तर उच्च अधिकारी द्वारा किया जाएगा|
मूल्यांकन में आपकी आपत्तियों से सहमति की दशा में आपका संदर्भ/शिकायत पुनर्जीवित हो जायेगी, तथा उसका पुनः  परीक्षण कर गुणवत्तापूर्ण
निस्तारण सुनिश्चित किया जाएगा|

2/7/25, 10:14 AM Gmail - Advance Service in OA 1246 of 2024 titled as "Uday Bhan versus State of UP & Others."

https://mail.google.com/mail/u/0/?ik=e48dae5718&view=pt&search=all&permthid=thread-a:r5927365540535132939&simpl=msg-a:r-58036179729612… 2/2
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